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«  i ind Tty  Wdi a, aainst 
India e hae the ost serious is
iins hether the eect ol the ne 
VS. olicy ill roe to e in con 
ority ith their dedlared  ojec
ties.
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*1. M  D. . Shar a
a ri O n V a a
Ait J. H. ratal
Skit Madha It aye
Shri S. M. Jeshl
Shri Indrajit Oate
Shri S. M 
Shri P. K. Deo
ShH K. P. Silh Deo
Shrt D. N. De
Shrt Sidheah ar rraot  
Shrt TWhal Sinh
Shri BihuM M hra
Shri K. N. Tl ary
Srl S ell
Srl Mohsto
Srl D. N. Patodla
Shrt R. Baraa
Shri C. C. Dei

Will the  Minister  o  Eternal 
Aairs e leased to state

(a)  hether  Mada  Setlana, 
Stalins dauhter on her arrial  in 
Ne ork, has aain  e ressed her 
desire to settle in India

() i so, the reaction o oern* 
ent thereto and

(c) the stes taken in the atter

The Minister o Eternal Aairs 
(Shri M. C. Chaia) (a) The oern
ent o India is a are o nesaer 
reorts herein Mada SVetlana is 
said to hae e ressed a desire to re
turn to India.

() It is not or the oern ent o 
India to react to state ents o this 
nature y a riate indiidual at a 
Press conerence.

(c) Doe* not arise.

R ct as « Sooth Aricas Mandate 
oer Mtt West Arica

*1S. Dr. Banaa Sen Will the Min
ister o Iit il A air* e leased to 
tate

(a)   oern ents osition in nuA 
to tha reocation at South AJrioato

   Written Ans ers

andate oer tha South West A ries E 
and

()  the stand taken y other orld 
o ers reardin thi, cauer

The Dejty Minister In the Minis
try e Eternal ACat (Shri Snrsnd 
Pal Sinh) (a) and ()r The oern
ent o India oted or te eneral 
Asse ly Resolution No. 1 adoted 
at its 1st Session on. the 7th Octo
er, IBM. This Resolution declared 
that South Arica had ailed to ulil 
its oliations in resect o the adi
nistration o South West Arica and 
had in act disao ed the Mandate, 
and the eneral Asse ly thereore 
decided that the Mandate had there* 
ore terinated, and that henceorth 
South West Arica ould co e under 
the direct resonsiility o the nited 
Nations.  The eneral Asse ly set 
i an Ar Hoc Co ittee o 1 Me
er States to reco end  ractical 
eans y hich South West Arica 
should. e adinistered y the .N. 
The Resolution receied 11 otes In 
its aour and  otes  aainst H, 
toa ely South Arica and Portual. 
The ast ajority o the  Me er 
States su orted the Resolution.

The ith  secial session  o the 
eneral Asse ly,  hich is curren
tly eetin in Ne ork, has een 
considerin the reort o the Ad Hoe 
Co ittee, hich has not ut or
ard any seciic reco endations 
or action y the eneral Asse ly. 
India toether ith VI countries has. 
taled a drat resolution, hich inter 
alia rooses te estalish ent o  
nited Nations Council and the a
oint ent o a nited Nation* Co
issioner or the urose o adinis
terin South West  Arica until  it 
attains its Indeendence.  The drat 
resolution also  enisaes easure* 
y the Security Council to enale lt 
i le entation. The sonsors o the 
drat resolution are no  enaed In 
inor *  consul talons  ith  othar 
Me ers th a ie to Meinn thr 
ai u su ort t it




